
ILLUSTRATIVE CHART- A 

 

Goods imported, bonded and sold while in the Bonded Warehouse and clearance thereof: 
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Total duty paid: 23.20+36= Rs.59.2 

 

[Note: In this case, when ‘A’ sells the goods to ‘B’, ‘A’ becomes the supplier of the goods as per IGST Act and is therefore liable to pay IGST 

under section 5 of IGST Act, as explained in Box-C. ‘B’ in turn becomes the importer and is therefore liable to pay the duties deferred as in Box-

B, on ex-bonding, as explained in Box-D above.] 

 

Importer files an “into bond bill of 

entry” and the goods are deposited 

in a Bonded Warehouse. BCD and 

IGST (Section 3(7) of Customs 

Tariff Act 1975) are deferred. 

Illustration of duty deferment:  

A: Value of goods = Rs. 100 

B: say BCD is 10% = Rs. 10 (10% 

of Rs. 100) 

C: say IGST is 12% = Rs. 13.2 

(12% of Rs. 110) 

D: Duty Deferred (B+C) = 23.20  

 
 

“A’ sells the goods to 

“B” on 21st July 2017 

for Rs. 300 and charges 

IGST of Rs. 36 @12% 

(IGST) 

Payment of the above 

IGST of Rs. 36 and 

filing of return for the 

same should be done by 

20th August 2017.  

 

“B” files an Ex-bond 

Bill of entry on 25th of 

September 2017 and 

pays Rs. 23.20 (the 

deferred duty, in 

addition to duty of Rs. 

36 paid earlier as 

indicated in Box-C). 

 

Goods imported by 

“A” on 2nd July 

2017. Importer 

wants to deposit the 

goods in a bonded 

warehouse to defer 

duty.  

 

 

 

 

 

The credit of IGST paid 

can be availed as per 

Section 16(2)(b) of 

CGST Act. 

The credit of IGST paid 

can be availed. 
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ILLUSTRATIVE CHART- B 

 

 

Goods imported, bonded and cleared for home consumption and subsequent sale thereof: 

 

ILLUSTRATION  

 

 Box-B                                                   

 

  

Box-A 

 Box-C 

 Box-D 

   

   

  

 

 

 

 

 

 

 

Total duty paid: 23.20+36= Rs.59.2 

  

 

Goods imported by 

“A” on 2nd July 

2017. Importer 

wants to deposit the 

goods in a bonded 

warehouse to defer 

duty.  

 

 

 

 

 

 

Importer files an “into bond bill of 

entry” and the goods are deposited in 

a Bonded Warehouse. BCD and IGST 

(Section 3(7) of Customs Tariff Act 

1975) are deferred. 

Illustration of duty deferment:  

A: Value of goods = Rs. 100 

B: say BCD is 10% = Rs. 10 (10% of 

Rs. 100) 

C: say IGST is 12% = Rs. 13.2 (12% 

of Rs. 110) 

D: Duty Deferred (B+C) = 23.20  

 
 

“A” files an Ex-

bond Bill of entry 

on 21st July 2017 

and pays Rs. 23.20 

(the deferred duty).  

Credit of IGST paid 

can be availed. 

 

“A’ sells the goods to “B” 

on 25th September 2017 for 

Rs. 300 and charges GST 

@ say 12% = Rs. 36 

Credit of which can be 

availed. 
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ILLUSTRATIVE CHART- C 

 

Goods imported and cleared for home consumption and subsequent sale thereof: 

 

                                

   

 Box-A   

 

 

 

  Box-C 

 Box-B 

 

 

 

 

 

 

 

            

Total duty paid: 23.20+36= Rs.59.2 

 

 

‘A’ can take credit of IGST 

paid at the time of 

clearance for home 

consumption. 

Goods imported by “A” on 2nd July 

2017. Importer clears the goods for 

home consumption. 

Illustration of duty payment:  

A: Value of goods = Rs. 100 

B: say BCD is 10% = Rs. 10 (10% 

of Rs. 100) 

C: say IGST is 12% = Rs. 13.2 (12% 

of Rs. 110) 

D: Duty paid (B+C) = 23.20  

 

 

 

 

 

 

 

‘A’ sells the goods to ‘B’ for Rs. 

300 on 25th September 2017 and 

charges GST. 

Value of goods= Rs. 300 GST (say 

12 %) = Rs. 36 

Credit of which can be availed. 

www.taxguru.in


